GOVERNMENT OF KARNATAKA
4

KARNATAKA LOKAYUKTA

No. UPLOK-1/DE/28/2015/ARE-8 Multi Storied Building,

Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001
Date: 10/05/2019

RECOMMENDATION

Sub:- Departmental inquiry against

1)

2)

S)

Sri Venkanna, the then Panchayath Development
officer, Nayakal Grama Panchayath, Shahapur
Taluk, Yadgir District;

Sri Sidramappa, the then Panchayath Development
officer, Nayakal Grama Panchayath, Shahapur
Taluk, Yadgir District;

Sri Bhimarao, the then Executive Officer, Shahapur
Taluk, Yadgir District;

Sri Pallanarasimha Reddy, the then Executive
Officer, Taluk Panchayath, Shahapur Taluk, Yadgir
District;

Sri Bhavurao, the then Secretary, Nayakal Grama
Panchayath, Shahapur Taluk, Yadgir District — Reg.

Ref:- 1) Government Order No. mep® 306 Q% 2014, Bengaluru

dated 6/1/2015

2) Nomination order No.UPLOK-1/DE/28/2015,
Bengaluru dated 20/1/2015 of Upalokayukta-1,
State of Karnataka, Bengaluru

3) Inquiry Report dated 8/5/2019 of Additional
Registrar of Enquiries-8, Karnataka Lokayukta,
Bengaluru

1. The Government by its Order dated 6/1/2015 initiated the

disciplinary proceedings against (1) Sri Venkanna, the then

Panchayath Development officer, Nayakal Grama Panchayath,

Shahapur Taluk, Yadgir District; (2) Sri Sidramappa, the then

Panchayath Development officer, Nayakal Grama Panchayath,

Shahapur Taluk, Yadgir District; (3) Sri Bhimarao, the then

Executive Officer, Shahapur Taluk, Yadgir District; (4) Sri Palla
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narasimhareddy, the then Executive Officer, Taluk Panchayath,
Shahapur Taluk, Yadgir District; and (5) Sri Bhavurao the then
Secretary, Nayakal Grama Panchayath, Shahapur Taluk, Yadgir
District (hereinafter referred to as Delinquent Government Officials
1 to 5, for short as DGO-1, DGO-2, DGO-3, DGO-4 and DGO-5
respectively) and entrusted the Departmental Inquiry to this

Institution.

28 This Institution by Nomination Order No.UPLOK-1/DE/28/
2015, Bengaluru dated 20/1/2015 nominated Additional Registrar
of Enquiries-8, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGOs 1 to 5 for the alleged charge of misconduct, said to

have been committed by them.

3. The DGO-1 Sri Venkanna, the then Panchayath Development
officer, Nayakal Grama Panchayath, Shahapur Taluk, Yadgir
District; DGO-2  Sri Sidramappa, the then Panchayath
Development officer, Nayakal Grama Panchayath, Shahapur Taluk,
Yadgir District; DGO-3 Sri Bhimarao, the then Executive Officer,
Shahapur Taluk, Yadgir District; DGO-4 Sri Pallanarasimhareddy,
the then Executive Officer, Taluk Panchayath, Shahapur Taluk,
Yadgir District; and DGO-5 Sri Bhavurao the then Secretary,
Nayakal Grama Panchayath, Shahapur Taluk, Yadgir District were

tried for the following charges:-

“Br  FoBry, HORE TWopoHhT WRHD VWO, TN M
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)
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4. The Inquiry Officer (Additional Registrar of Enquiries-8) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has proved the above charges
against DGO-1 Sri Venkanna, the then Panchayath Development
officer, Nayakal Grama Panchayath, Shahapur Taluk, Yadgir
District; DGO-2  Sri Sidramappa, the then Panchayath
Development officer, Nayakal Grama Panchayath, Shahapur Taluk,
Yadgir District; DGO-3 Sri Bhimarao, the then Executive Officer,
Shahapur Taluk, Yadgir District; DGO-4 Sri Pallanarasimhareddy,
the then Executive Officer, Taluk Panchayath, Shahapur Taluk,
Yadgir District; and DGO-5 Sri Bhavurao the then Secretary,
Nayakal Grama Panchayath, Shahapur Taluk, Yadgir District. The

Inquiry officer has held that the DGOs 1 to 5 are equally
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responsible for causing financial loss of 75,60,000/- to the State

exchequer.

S. On re-consideration of inquiry report, I do not find any
reason to interfere with the findings recorded by the Inquiry
Officer. It is hereby recommended to the Government to accept the

report of Inquiry Officer.

6. As per the First Oral Statement submitted by DGOs 1 to 5;

(1) DGO-1 Sri Venkanna, is due to retire from service
on 31/12/2025;

(2) DGO-2 Sri  Sidramappa, is due to retire from
service on 31/8/2038;

(3) DGO-3 Sri Bhimarao, is due to retire from service
on 31/5/2020;

(4) DGO-4 Sri Pallanarasimhareddy, has retired from
service on 30/9/2014; and

(5) DGO-5 Sri Bhavurao has retired from service on
28/2/2012.

7. Having regard to the nature of charges proved against DGO-
1 Sri Venkanna; DGO-2 Sri Sidramappa; DGO-3 Sri Bhimarao;

DGO-4 Sri Pallanarasimhareddy; and DGO-5 Sri Bhavurao;

(i) it is recommended to the Government for imposing
penalty of recovering a sum of ¥1,12,000/- from the
salary and other allowances payable to DGO-1 Sri
Venkanna, the then Panchayath Development
officer, Nayakal Grama Panchayath, Shahapur
Taluk, Yadgir District;

(ii) it is recommended to the Government for imposing
penalty of recovering a sum of ¥1,12,000/- from the
salary and other allowances payable to DGO-2 Sri
Sidramappa, the then Panchayath Development
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officer, Nayakal Grama Panchayath, Shahapur
Taluk, Yadgir District;

(iii)it is recommended to the Government for imposing
penalty of recovering a sum of ¥1,12,000/- from the
salary and other allowances payable to DGO-3 Sri
Bhimarao, the then Executive Officer, Shahapur
Taluk, Yadgir District. If the amount i1s not
sufficient to recover from the salary and other
allowances, the remaining amount shall be
recovered from the pensionary benefits payable to

DGO-3 Sri Bhimarao.

(iv)it is recommended to the Government for imposing
penalty of recovering a sum of ¥1,12,000/- from the
pension payable to DGO-4 Sri
Pallanarasimhareddy, the then Executive Officer,
Taluk Panchayath, Shahapur Taluk, Yadgir
District;

(v) it is recommended to the Government for imposing
penalty of recovering a sum of ¥1,12,000/- from the
pension payable to DGO-5 Sri Bhavurao the then
Secretary, Nayakal Grama Panchayath, Shahapur
Taluk, Yadgir District

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

0. A s

(JUSTICE N. ANANDA) L 5 )
Upalokayukta-1,
State of Karnataka,
Bengaluru
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KARNATAKA LOKAYUKTA

No:Uplok-1/DE-28/2015/ARE-8 M.S. Building,

Preamble:

Sub:

Dr. Ambedkar Veedhi,
Bangalore, Dated: 08-05-2019

ENQUIRY REPORT

Present: Sri.Mohamed Ashraf Aris,

Additional Registrar Enquiries -8,
Karnataka Lokayukta,
Bengaluru.

Departmental Inquiry against Sriyuths:

1.

Venkanna, the then Panchayath Development
Officer, Nayakal Grama Panchayath, Shahapur
taluk

Sidramappa, the then Panchayath Development
Officer, Shahapur taluk, Yadgir district
Bhimarao, the then Executive Officer, Shahapur
taluk, Yadgir district

Pallanarasimhareddy, the then Executive Officer
Taluk Panchayath, Shahapur taluk, Yadgir district
Bhavurao, the then Secretary, Nayakal Grama
Panchayath, Shahapur taluk, Yadgir district

Ref: (1) Government Order No.RDP 306 VSB 2014

Bengaluru Dated 06-01-2015

(2) Nomination Order N 0.Uplok-1/DE-28/2015

Bengaluru Dated 20-01-2015

kkk

1. This is a Departmental Enquiry directed on the basis of

Government Order No. RDP 306 VSB 2014 Bangalore dt.06-01-2015

against (1) Venkanna, the then Panchayath Development Officer,



Uplok-1/DE-28/2015/ARE-8

Nayakal Grama Panchayath, Shahapur taluk (2) Sidramappa, the
then Panchayath Development Officer, Shahapur taluk, Yadgir
district (3) Bhimarao, the then Executive Officer, Shahapur taluk,
Yadgir district (4) Pallanarasimhareddy, the then Executive Officer,
Taluk Panchayath, Shahapur taluk, Yadgir district (5) Bhavurao,
the then Secretary, Nayakal Gram Panchayath, Shahapur taluk,
Yadgir district (herein after referred to as Delinquent Government
Official, in short DGO-1’, DGO-2’°, DGO-3’, ‘DGO-4’ and ‘DGO-5’

respectively)

2. The Hon’ble Upalokayukta has nominated Additional Registrar
of Enquiries-8, of the office of the Karnataka Lokayukta, to frame
charge and to conduct inquiry against the aforesaid DGO as per the
nomination order dated 20-01-2015. Accordingly, Articles of

Charge was framed by Additional Registrar Enquires-8.

The Articles of Charges against the D.G.O.s is as

below;
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2. DGOs appeared before Enquiring Authority in pursuance to

service of articles of charge.

3. First oral statement was recorded wherein D.G.O.s pleaded not

guilty and claimed for conducting enquiry.

4. DGOs have filed written statement.

Contention of DGOs 1 to 3 in their written statement are as follows:

These DGOs 1 to 3 have followed all the proceedings in issuing
the cheques at various stages of construction and there is no fault
by the DGOs during their tenure at the said Village Panchayath.
Thel3 beneficiaries have personally received the amount at he
Panchayath office and acknowledged the same. These DGOs have
not created false documents pertaining to the payment. Proper
procedure has been adopted during the process of selection of
beneficiary. The photographs have been provided by the
beneficiaries and identified by the then selection committee and
members of the said Grama Panchayath.  The photographs
available in the records in factual position have been provided by
the said 14 beneficiareis themselves. The construction of the

houses have been verified by the grama sabha during the release of

-~
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funds for construction. The alleged beneficiaries wherein such
changes have been found is not within the knowledge of the DGOs
and even if such differences have been found then the beneficiaries
are solely responsible for the alternation of the houses. The report
dated 02-03-2012 and 10-04-2012 are prepared in the presence of
the residents of the said village and that proper mahazar is drawn
during the enquiry at the said village and is the True report.

Contention of DGO-4 and 5 in their written statement is as follows:

‘The issuance of cheque for the purpose of making payment
under the Indira Awas Scheme (Backward classes) 2009-10 to the
beneficiaries was issued in 3 consecutive installments as per rules.
The allegations are all denied.

S. On behalf of the Disciplinary Authority, two witnesses have
been examined as PW1 and documents have been marked as

Ex.P-1 to P-63.

0. After the closure of evidence on behalf of Disciplinary
Authority, the DGOs filed their Defense Statement repeating the
defense stated in their written statement. DGO-1 to 5 examined

themselves as DW-1 to DW-5 and got marked ten documents as

A,

e

Ex.D-1 to D-10. Both sides have been heard.
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8. The following witnesses were examined on behalf of the

Disciplinary Authority

(1) PW1: Subramanya Karanth
(2) PW2: Abdul Khadar

9. The following documents were marked as exhibits on behalf of

the Disciplinary Authority

Ex.P-1
Ex.P-2
Ex.P-3

Ex.P-4

Ex.P-5
Ex.P-6
Ex.P-7

Ex.P-8
To
Ex.P-31
Ex.P-32

Ex.P-33
Ex.P-34
Ex.P-35
Ex.P-36
Ex.P-37
Ex.P-38

Ex.P-39
To

Ex.P-55
Ex.P-56

Ex.P-57

Ex.P-58
and

Ex.P-59
Ex.P-60

Ex.P-61

Form No.I — dt. 15-09-2011
Form No.Il dt.15-09-2011
Detail complaint

Complaint of Abdul Khadar and others dt.20-09-2010
List of beneficiaries 2009-10

C.D.

C.D.

Photographs of beneficiaries with respective houses

. Spot Mahazar dt. 10-12-2013

Spot Mahazar dt.21-02-2014

Beneficiary list - mahazar dt.21-03-2014

Investigation Report dt.25-03-2014

Index -2010-11 beneficiaries details

Objection Letter dt.16-04-2014

Voter List of Yadgiri Lokasabha Constituency

Copy of Ration Cards and living certificates of beneficiaries

Bill pertaining to beneficiary
Names of beneficiaries selected in Grama Sabha

Voter List containing names of beneficiares

Complaint dt.24-02-2012 by Abdul Khadar
Details of beneficiaries of Indira Awas Yojana 2009-2010

(A

i
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Ex.P-62 Letter of E.O. Taluk Panchayath dt.02-02-2012
Ex.P-63 Letter dt.16-05-2012 of E.O. Taluk Panchayath dt.16-05-2012

10. The following witnesses were examined on behalf of the

Disciplinary Authority

(1) DW-1: Siddaramappa

(2) DW-2: Palla Narasimha Reddy
(3) DW-3: Bavurao

(4) DW-4: K.Bhimaraya

(5) DW-5: Venkanna

11. The following documents were marked on behalf of DGO;

Ex.D-1 C.T.C. dt.11-05-2010

Ex.D-2 Meeting proceedings dt.29-09-2009

Ex.D-3 Bank statement pertaining to Grama Panchayath

Ex.D-4 List of Beneficiaries of Indira Awaas Yojana

Ex.D-5 Photographs of beneficiaries and respective houses

Ex.D-6 Order of C.E.O., Z.P. dt.08-02-2010

Ex.D-7 Order of C.E.O., Z.P. dt.02-03-2010

Ex.D-8 C.T.C. dt.19-12-2011 - (marked on 02-08-2018)

Ex.D-8 Meeting proceedings dt.29-09-2009 - (marked on 02-1 1-2018)
Ex.D-9 List of 18 beneficiaries selected in Grama Sabha

Ex.D-10 Copy of Register in respect of release of grant to beneficiaries

10. Points that arise for determination are as follows:-

1) Whether the disciplinary authority proves that

N
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(a) DGOs No.1,2,4 and 5 committed irregularities in the
selection of 14 beneficiaries out of 18 beneficiaries,
selected under the Indira Awaz Scheme for Minorities
and poor women, for availing financial assistance of
Rs.40,000/- for constructing houses, at Naikal Grama
Panchayath, Shahapura taluk, Yadgir.

(b)DGOs 1,2,4 and 5 created fake documents in respect
of 13 beneficiaries namely (1)Asma (2) Rasoolabi (3)
Begum (4) Badema (5) Mehboobi (6) Kajabi (7) Reshma
(8) Mohsina Begum (9) Malanabi (10) Ayesha
(11)Nabuma (12) Jainabi (13) Marambi

(c)DGOs 1,2,4 and 5 created fake document in the name
of Smt.Jaithunabi by using the photograph of
Jaithuna Begum

(d)DGOs 1,2,4, and 5 have intentionally tampered the
photos of the aforesaid 14 beneficiares

(¢) The houses shown in the photography by DGOs 1,2,4
and 5 are not tallying with the houses found in the
Spot.

.'/-
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(f) DGO No.3 gave false information in his Report dt.02-
03-2012 stating that the selection of 18 beneficiaries
have been done as per Rules; and in the Report dated
10-04-2012 falsely reported that the complainant has
given complaint under misconception and that the

complaint should not be considered,;

and thereby failed to maintain absolute integrity and
devotion to duty and thereby commitied an act which is
unbecoming of a government servant and guilty of misconduct
and thereby, DGO has committed dereliction of duty and
misconduct as enumerated U/R 3(1){i) to (i) of K.C.S.
(Conduct) Rules 19667

2) What Order ?

Answer to the aforesaid points are as follows:
Point No. 1 - In the Affirmative

Point no. 2 - as per the final order for the following;
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REASONS

POINT No.1:

12. The Assistant Executive Engineer of Technical Wing of the
Karnataka Lokayukta Sri K.Subramanya Karanth has conducted
inspection and filed his report as per Ex.P-35. The spot mahazar
prepared by him are marked as Ex.P-32 and P-33. He has been
examined as PW-1. The proceedings of spot inspection are
Videographed and 2 C.D.s are produced and marked as Ex.P-6 and

Ex.P-7. The list of beneficiaries are marked as Ex.P-34 and P-36.

13. PW-1 has deposed that ﬁxe visited the residential houses of 4
beneficiaries on 10-12-2013 namely (1) Smt.Asma Begum (2)
Smt.Jaithun Bi (3) Smt.Rasulabi (4) Smt.Begum and that on
verification found that the houses as per the photographs
maintained in the records of the Panchayath of the aforesaid 4

persons are marked as Ex.P-10, P-11, P-8 and P-9 respectively.
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PW-1 has deposed that these photos when compared with existing
houses shown to him at the time of spot inspection, do not tally
with each other. He has deposed that these beneficiaries have been

granted financial assistance,

14. Further, PW-1 has deposed that he obtained further
orders from the Hon’ble Upalokayukta for investigation in respect of
remaining 14 houses and he conducted spot inspection of those
houses on 21-02-2014 je. the houses of (1) Smt.Badema (2)
Smt.Shainaja Begum (3) Smt.Mehboobi (4) Smt.Khajabi (5)
Smt.Reshma (6) Smt.Mohsina Begum (7) Smt.Malanbj (8)
Smt.Guduma (9) Smt.Ayesha (10) Smt.Jainabi and (14)
Smt.Maryambi. PW-1 has stated that out of the houses of these 14
beneficiareis, irregularity has been commited in respect of 10
beneficiareis excluding Smt.Sainaja  Banu, Smt.Guduma,
Smt.Kairunbi and Smt.Asma. The copy of photographs of houses
as maintained in the Panchayath, of the aforesaid 10 persons i.e. (1)
Smt.Badeema (2) Smt.Mahboobj (3) Smt.Khajabi (4) Smt.Reshma (5)
Smt.Mohsin Begum (6) Smt.Malanabi (7) Smt.Ayesha (8)

Smt.Nabama (9) Smt.Jainabi and (10) Smt.Marembi are marked as
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Ex.P-12, P-14, P-16, P-18, P-20, P-22, P-24, P-26, P-28 and P-30
respectively . Whereas the photographs taken by PW-1 during spot
inspection of those houses do not tally with those photos. Ex.p-
13(page 242), P-15, P-17, P-19, P-21, P-23, p-25, P-27, P-29 and p-
31 are the photos taken by PW-1 during inspection. They do not
tally with the photographs found in the Panchayath records. PW-1
has been cross examined in detail on behalf of all the DGOs. But,

there is nothing to disbelieve his evidence and report.

15. Complainant has been examined as PW-2. Complaint

Ex.P-5, P-57 and P-61. The copies of Ration Cards and Voter list
and residential certificates of the beneficiaries are marked as
Ex.P-38 to P-55, P-58 and p-59. A rejoinder filed by the

complainant is marked as Ex.P-60.

16. PW-2 has deposed that the beneficiaries have shown

some other houses and got the funds granted. His evidence

(B

i

corroborates the evidence of PW-1.
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17. PW-2 has further stated that as per the approved list one
Smt.Jaithunbi w/o Usman was selected, but her name was taken
off and name of Smt.Jaithunbi w/o Basumia has been entered.
PW-1 has also stated in his evidence that the name of husband of
Smt.Jaithunbi is given as Sri Basumiya Devadurga but during his
investigation he found that actually her husband’s name is Sri
Husmansab Naik. PW-1 has also stated that Smt.Jaithuna Bj told

him that she has not received any financial assistance.

18. DGO-1 has examined himself as DW-5. He has reiterated the
facts stated by him in his Written Statement. The gram sabha
proceedings dated 29-09-2009 is marked as Ex.D-8. He has
deposed that this proceedings took place during the term of DGO-4
and DGO-5 and that the complainant’s wife was the Gram
Panchayath President. Further, he has deposed that the President
was trapped in a Trap case and that DGO-4 was appointed as
Administrative Officer of the grama panchayath. DGO-1 has
further produced the copy of the approved list, approved by the

Rajiv Gandhi Housing Corporation. It is marked as Ex.D-9. He has

A
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also produced the copy of the Register extract for having released
the grant amount. It is marked as Ex.D-10. This DGO-1 has
worked as Secretary of Naikal Grama Panchayath from 01-04-2010
to 12-10-2010 as additional charge. Though he was not in charge
during the selection of beneficiaries, he was in charge when part of

the process took place.

19.  DGO-2 has examined himself as DW-1. He has reiterated the
facts stated in his written statement. The copy of the grama sabha
proceedings is marked as Ex.D-2. The copy of Bank statement of
the Gram Panchayath is marked as Ex.D-3. The approved list of
beneficiaries is marked as Ex.D-4. The copy of photographs of
houses of beneficiaries as maintained in the Panchayath is
produced and marked as Ex.D-5. But, he has not explained the

difference in the houses as found out by the Investigating Officer.

20. DGO-4 has examined himself as DW-2. He has also deposed by
reiterating the facts stated by him in the written statement.
Further, he states that he worked in Shahapur Taluk Panchayath

as Executive Officer from 05-01-2009 to 11-05-2010. The

(A
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payments were done after 4 months from his transfer. Ex.D-1 is
the copy of C.T.C. But, the evidence of PW-1 and the documents
shows that he was also responsible as the beneficiaries were
selected during his period and the further process was also done

during his period.

21. DGO-5 has been examined as DW-3. He has also reiterated
the facts stated by him in his written statement. He has further
deposed that he has worked as Secretary of Nayakal Gram
Panchayath from the year 2000 to March 2010 and that he retired
on 28-02-2012. He has produced the copy of the suspension order,
to show that he was suspended on 08-02-2010 when he was
working at the said Nayakal Grama Panchayath. It is marked as
Ex.D-6. Later, he was reinstated and posted to another Gram
panchayath i.e. Honagera Grama Panchayath. Ex.D-7 is the order
of Chief Executive Officer of reinstatement and transfer. But, he
was present at the Nayakal Gram Panchayath during the process of

selection and during the progress of the construction of houses.

r
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22. DGO-3 has examined himself as DW-4. He has re-iterated
(he facts stated by him in thc written statement. He has worked as
the Executive Officer of Shahapura Taluk Panchayath from19-12-
2011 to 07-02-2013. He has sent a report Ex.P-37 stating that
there are no irregularities in the process of selection and payment.
This report has been sent by DGO-3 without properly verifying the
file and the houses and is a false report, in view of the irregularities

found out by the Investigating Officer.

24. The counsel for DGOs 4 and 5 has also argued that DGOs 4
and 5 have retired long back and that here is no financial
misappropriation of funds and that the proceedings could not have
continued without sanction. But, it is seen that Government has
issued Government Order under Rule 214(2) of K.C.S.R. as against
DGO-4 and DGO-5. Therefore, the contention of DGOs is not

acceptable.

25. Therefore, as discussed in paras 13 to 17, it is seen that
there has been irregularities in distributing the financial assistance
to the 14 beneficiaries whose names are mentioned in the charge.

The fake documents which are kept in the Pachayath records are
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Ex.P-8, Ex.P-9, Ex.P-10, Ex.P-11, Ex.P-12, Ex.P-14, Ex.P-16,
Ex.P-18, Ex.P-20, Ex.P-22, Ex.P-24, Ex.P-26, Ex.P-28 and Ex.P-30
which are in respect of the beneficiaries namely (1) Smt.Rasoolabi
(2) Smt.Begum (3) Smt.Asma (4) Smt.Jaithunabi (5) Smt.Badema (6)
Smt.Mahboobi (7) Smt.Khajabi (8) Smt.Reshma (9) Smt.Mohsin
Begum (10) Smt.Malenabi (11) Smt Ayesha (12) Smt.Nabeema (13)

Smt.Jainabi (14) Smt.Marambi.

26. In view of the establishment of the aforesaid irregularities, it is
evident that the houses of the above 14 beneficiaries were not built
as shown in the aforesaid exhibited photos. Therefore, it can be
inferred that the amount shown to be distributed in the names of
t—h% beneficiaries are not utilised for the purpose for which it was
meant. It can also be inferred that the DGOs 1,2,4,5 have colluded
with those beneficiaries and misappropriated the amount. It is also
stated by the Investigating officer that one of the beneficiaries
Smt.Jaithunabi has informed him that she has not received the
beneficiary. Therefore, it is clear that the amount of Rs.40,000/-

each shown to be distributed to the aforesaid 14 beneficiaries are

misappropriated i.e. 14 x 40,000 = Rs.5,60,00/- has been

L

R

e



2%

Uplok-1/DE-28/2015/ARE-8

misappropriated for which DGOs 1,2,4,5 are responsible. DGO-3
has also colluded with them by furnishing false reports dated 02-
03-2012 and 10-04-2012 marked as Ex.P-62 and Ex.P-63 and
hence he is also equally responsible. Therefore, DGOs 1 to S5 are
responsible for the financial loss of Rs.5,60,000/- caused to the

Government.

27. For the aforesaid reasons, I am of the opinion that the
Disciplinary Authority has been able to establish the charge.

Hence, Point No.1 is answered in the Affirmative.

28. Point No.2:

In the result, the following order is passed;

FINAL ORDER

Disciplinary Authority has proved the charge against the
DGO-1 Sri Venkanna, then P.D.O. Nayakal Grama Panchayath,
DGO-2 Sri Sidramappa, then P.D.O. Nayakal Grama
Panchayath, DGO-3 Sri Bhimarao, then Executive Officer,
Shahapur taluk, DGO-4 Sri Pallanarasimhareddy, then
Executive Officer, Shahapur taluk and DGO-5 Sri Bhavurao,

then Secretary, Nayakal Gram Panchayath, Shahapur taluk,
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Yadgir district. It is proved that he DGOs 1,2,4 and 5 are
responsible for the irregularities in distributing the financial
assistance under the Indira Awaz Housing Scheme and keeping
fake documents in the Panchayath records. Whereas, DGO-3 is
responsible for submitting false information through his reports
dated 02-03-2012 and 10-04-2012. Further, DGOs 1 to 5 are
equally responsible for the financial loss of Rs.5,60,000/- (i.e.
each Rs.1,12,000/-). Hence this report is submitted to Hon’ble

Upalokayukta for further action.

Dated this 8% day of May 2019

5719
(Mohamed AS‘ilI'S_f Aris)
Additional Registrar Enquiries-8
Karnataka Lokayukta,
Bangalore.



%o

Uplok-1/DE-28/2015/ARE-8

ANNEXURE

List of witness examined on behalf of Disciplinary Authority.

1. PW1: Subramanya Karanth
2. PW2: Abdul Khadar

List of Documents marked on behalf of Disciplinary Authority:

Ex.P-1
Ex.P-2
Ex.P-3

Ex.P-4

Ex.P-5
Ex.P-6
Ex.P-7

Ex.P-8
To
Ex.P-31
Ex.P-32

Ex.P-33
Ex.P-34
Ex.P-35
Ex.P-36
Ex.P-37
Ex.P-38

Ex.P-39
To

Ex.P-55
Ex.P-56

Ex.P-57

Ex.P-58
and

Ex.P-59
Ex.P-60

Ex.P-61

Form No.I - dt. 15-09-2011
Form No.Il dt.15-09-2011
Detail complaint

Complaint of Abdul Khadar and others dt.20-09-2010
List of beneficiaries 2009-10

C.D.

C.D.

Photographs of beneficiaries with respective houses

Spot Mahazar dt. 10-12-2013

Spot Mahazar dt.21-02-2014

Beneficiary list - mahazar dt.21-03-2014

Investigation Report dt.25-03-2014

Index -2010-11 beneficiaries details

Objection Letter dt.16-04-2014

Voter List of Yadgiri Lokasabha Constituency

Copy of Ration Cards and living certificates of beneficiaries

Bill pertaining to beneficiary
Names of beneficiaries selected in Grama Sabha

Voter List containing names of beneficiares

Complaint dt.24-02-2012 by Abdul Khadar
Details of beneficiaries of Indira Awas Yojana 2009-2010
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Ex.P-62 Letter of E.O. Taluk Panchayath dt.02-02-2012
Ex.P-63 Letter dt.16-05-2012 of E.O. Taluk Panchayath dt.16-05-2012

List of witness examined on behalf of DGO:-

(1) DW-1: Siddaramappa
(2) DW-2: Palla Narasimha Reddy
(3) DW-3: Bavurao
(4) DW-4: K.Bhimaraya
(5) DW-5: Venkanna
List of Documents marked on behalf of DGO:-

Ex.D-1 C.T.C. dt.11-05-2010
Ex.D-2 Meeting proceedings dt.29-09-2009

Ex.D-3 Bank statement pertaining to Grama Panchayath
Ex.D-4 List of Beneficiaries of Indira Awaas Yojana

Ex.D-5 Photographs of beneficiaries and respective houses
Ex.D-6 Order of C.E.O., Z.P. dt.08-02-2010

Ex.D-7 Order of C.E.O., Z.P. dt.02-03-2010

Ex.D-8 C.T.C. dt.19-12-2011

Ex.D-8 Meeting proceedings dt.29-09-2009

Ex.D-9 List of 18 beneficiaries selected in Grama Sabha
Ex.D-10 Copy of Register in respect of release of grant to beneficiaries

Dated this 8% day of May 2019

-
L =<

(Mohamed Ashraf Aris)
Additional Registrar Enquiries-8
Karnataka Lokayukta,
Bangalore.






